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POSSESSION NOTICE (FOR IMMOVABLE PROPERTY
(A& per Appendix IV read with rule 8(1) of the Sacurity Intarest Enforcement Rules, 2002)

Whereas, the undarsigned baing e Authonzad Oflicer of Bajaj Fimance Limited (BFLY. undgar fa priwvisions of the Sacunbsalion and Raconstnicion
of Finandials Assats and Enforcament of Security Inferest Act. 2002 and in exencse of powers confemed under Sec, 13412 read waih Ruke 3 of the
Security Inferest{Enforcament) Rules, 2002 issued demand by registered post {"Motice™) calling upon the Borrowens'Co-bomowers mentioned here
undes o rapay the amounl menlioned in tha nodica U's. 132) of the sad Actvilhin a ped od of 80 days from e date of recaip of the saed notice

The Borrowers/Mortgagors/Guarantors namad below having faited lo repay the said amount, nolbca s harsbhy given Lo e
BerrowersMarigagors/Guarantors and public i general that the undersigned has lakén symbolic possession of the property described herain
befow in exercise of powers confemed on me under 3ec, 134) of the sard Act read with Rule & of the Security Interest (Enforcement] Rules, 2002
The barrawars in particular and pubic i ganaral are hereby caulaned nol o deafwith the said properdy and any dealing wih thes praparty wil be subject
by the charge of the Bajal Finance Limited. for the amount mentioned hersin Belew along Wi interest fhereon at confracied rate. The borrower's
attention is invitad to provisions of sub-section (8) of section 13 of the Act, in respect oftima available. to redeamithe secured asseis,
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Date: 2502 2026, Place: Punjab

For Bajij Firance Limited, Authorised Officer

manner whatsoever.

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH - 160017

Case No. OA/745/2024 Exh No. 29490
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK LIMITED
VS
MESSRS SUNDER LAL AND SONS AND OTHERS

To,

(1) M/S SUNDER LAL AND SONS (HUF) through its Karta Sh. Sunder Lal S/o Lal Chand
having place of business: Old Grain Market, Sangrur, District Sangrur, Punjab-148028.

(2) Sunder Lal S/o Sh. Lal Chand, Old Grain Market near PNB Sunam, District Sangrur,
Punjab-148028

(3) Ravi Kumar S/o Sh. Sunder Lal, H. No. 5, Ward No. 17, Mohalla Bhojeka, Sunam, Distt.
Sangrur-148028.

Also at: C/o Sh. Sunder Lal S/o Sh. Lal Chand, Old Grain Market, Near PNB, Sunam, District
Sangrur-148028.

(4) Gobindi Devi W/o Sh. Sunder Lal S/o Lal Chand, R/o Old Grain Market, Near PNB,
Sunam, District Sangrur-148028.

SUMMONS
WHEREAS, OA/745/2024 was listed before Hon'ble Presiding Officer/Registrar on

04/02/2026.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs.
1,12,87,507.45

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-

(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets specified by
the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or others assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
oversuch assets.

You are also directed to file the written statement with a copy thereof furnished to the applicant
and to appear before Registrar on 29/04/2026 at 10:30 A.M. failing which the application
shall be heard and decided in your absence.

Given under my hand and the seal of this tribunal on this date 05.02.2026.

Signature of the Officer Authorised to issue summons

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH - 160017

Case No. OA/182/2020 Exh No. 29641
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK
VS
M/S BALAJI ENTERPRISES AND OTHERS

To,

(1) M/S BALAJI ENTERPRISES A Proprietorship concern through its Proprietor Sh.
Gurpreet Singh Having its place of business at: Village Seera, Near Bhagat Hardware and
Sanitary Store, Rahon Road, Ludhiana-141007, Punjab.

(2) Gurpreet Singh S/o Sh. Mohinder Singh Proprietor M/S Balaji Enterprises Having its
place of business at: Village Seera, Near Bhagat Hardware and Sanitary Store Rahon Road,
Ludhiana-141007.

2nd Address: R/o H. No. 6632/12, Street No. 2%, Ward No. 41, Near Papu Karyana Store,
Hargobind Nagar, Ludhiana-141007, Punjab.

(3) Smt. Gaganpreet Kaur W/o Sh. Gurpreet Singh R/o H. No. 6632/12, Street No. 2%, Ward
No. 41, Near Papu Karyana Store, Hargobind Nagar, Ludhiana-141007, Punjab.

SUMMONS
WHEREAS, OA/182/2020 was listed before Hon'ble Presiding Officer/Registrar on

09/02/2026.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs.
1,31,94,277.09.
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or others assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 04/05/2026 at 10:30 A.M. failing which the
application shall be heard and decided in your absence.
Given under my hand and the seal of this tribunal on this date 10.02.2026.

Signature of the Officer Authorised to issue summons

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH - 160017

Case No. OA/172/2024 Exh No. 29668
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK
\'A)
MESSRS FRIENDS TRADING COMPANY AND OTHERS
To,
(1) M/S FRIENDS TRADING COMPANY A Partner Firm of Sh. Kulwant Rai and Sh.
Balwinder Singh Having place of business Near Gramin Bank, VPO Sekha Kalan, Tehsil
Baga Purana, District Moga, Punjab-151207.
(2) Sh. Kulwant Rai S/o Sh. Ram Pal R/o House No. 533, Village Smalsar, District Moga,
Punjab-142049.
(3) Sh. Balwinder Singh S/o Sh. Jangir Singh House No. 535 Part-2, Village Sekha Kalan,
Tehsil Baghapurana, District Moga, Punjab-142049.
SUMMONS
WHEREAS, OA/172/2024 was listed before Hon'ble Presiding Officer/Registrar on
10/02/2026.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs. 34,48,968.33
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified by
the applicant under serial number 3Aof the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or others assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
oversuch assets.
You are also directed to file the written statement with a copy thereof furnished to the applicant
and to appear before Registrar on 06/05/2026 at 10:30 A.M. failing which the application
shall be heard and decided in your absence.
Given under my hand and the seal of this tribunal on this date 11.02.2026.

Signature of the Officer Authorised to issue summons

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH - 160017

Case No. OA/244/2023 Exh No. 29470
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK
VA
MS DEV RAJ AND CO AND OTHERS

To,

(1) M/S DEV RAJ AND CO., Shop No. B3/2, New Grain Market, Khanna, District Ludhiana,
Punjab-141401 Through its partners

(6) M/S DEV RAJ MOHAN LAL, Shop No. B3/2, New Grain Market, Khanna, District
Ludhiana, Punjab-141401 Throughiits partners

(7) Munish Gupta Son of Murari Lal, Resident of House No. 61-A, Guru Ram Dass Nagar,
Khanna, District Ludhiana, Punjab-141401.

(8) Rajan Gupta Son of Murari Lal, Resident of House No. 61-A, Guru Ram Dass Nagar,
Khanna, District Ludhiana, Punjab-141401.

(9) Manju Bala Wife of Ashwani Kumar, Resident of House No. 64/73, Ward No. 6, Khanna,
District Ludhiana, Punjab-141401.

SUMMONS
WHEREAS, OA/244/2023 was listed before Hon'ble Presiding Officer/Registrar on

27/01/2026.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs.
46,40,571.52

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-

(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or others assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
over such assets.

You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 08/04/2026 at 10:30 A.M. failing which the
application shall be heard and decided in your absence.

Given under my hand and the seal of this tribunal on this date 04.02.2026.

Signature of the Officer Authorised to issue summons
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by Fule B[&] of The Security Interest (Enforcament] Rules, 2002,

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.

Registered Office: 14" Floor, Eros Corporate Tower, Nehru Place, New Delhi-110019.
Tel, No.: +91 11-66115606, Website: www acreindia.in, CIN No.: Ue5993DL2002PLC115765

APPENDIX IV-A SALE NOTICE FOR SALE OF IMMOVAEBLE PROPERTIES

E-guchion Sale Nolice for sale of Imemovable Assets under the Securitization and Reconstruction of

Motice of 30 days is hersby gven o public in genaral &nd in parficular fo the Borrower(s), Co-Bormower(s), Morigagor(s) and Guaranior(s) thal the below described Immovable
Proparfies morigagsdichangad to Assets Care & Reconstruction Enterprise Lid, [CIN: UB53330L2002PLE11576S] ("Secured Creditor”), the physical possession of which has been
taken by the Authonsed Oflicar of the Secured Creditor, will be sold on “as is where is", “as |5 whal is” and “whatever there is" bass Tor the recovary ol amount due to Secured
Craditar from tha Tollowing Borowen(s), Co-Borrower(s), Morigagon sl and Guarantons) along with the Reserve Price and Eamest Money Depostt menlioned balow for each property:

f Fingnciel Assets and Enforcement of Secunty Interast Act, 2002 read with proviso

THURSDAY, FEBRUARY 26, 2026

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 1)

2ND FLOOR, SCO 33-34-35, SECTOR-17A, CHANDIGARH

Case No. OA/1117/2024 Exh No. 33165
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK
VS
M/S DINESH ASSOCIATES
To,
(1) M/S DINESH ASSOCIATES Through its Proprietor Mr. Dinesh Angural Having its place of
business at: H. No. 59-B, Gurbax Nagar, Chabal Road, Amritsar-143001, Punjab.
(2) Mr. Dinesh Angural S/o Mr. Vijay Kumar C/o at H. No. 59-B, Gurbax Nagar, Chabal Road,
District Amritsar, Punjab-143001.
(3) Mr. Vijay Kumar S/o Mr. Kartar Chand R/o H. No. 59-B, Gurbax Nagar, Chabal Road
District Amritsar, Punjab-143001.
(4) Mrs. Suman Kumar W/o Mr. Vijay Kumar S/o Mr. Kartar Chand R/o H. No. 59-B, Gurbax
Nagar, Chabal Road, Amritsar, Punjab-143001.
(5) M/S FRIENDS SALES CORPORATION A proprietorship firm through its Proprietor Mr.
Vijay Kumar Having its place of business at: 16, Gurbax Nagar, Chabal Road, Amritsar,
Punjab-143001.

SUMMONS
WHEREAS, OA/1117/2024 was listed before Hon'ble Presiding Officer/Registrar on

09/02/2026.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs. 1,02,23,446/-
(application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as
under:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for should
notbe granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified by
the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of his
business any of the assets over which security interest is created and/ or others assets and
properties specified or disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale proceeds
in the account maintained with the bank or financial institutions holding security over such
assets.
You are also directed to file the written statement with a copy thereof furnished to the applicant
and to appear before Registrar on 18/05/2026 at 10:30 A.M. failing which the application shall
be heard and decided in your absence.
Given under my hand and the seal of this tribunal on this date 10.02.2026.

Signature of the Officer Authorised to issue summons

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

GROUND FLOOR, SCO 33-34-35, SECTOR 17-A, CHANDIGARH - 160017

Case No. OA/53/2024 Exh No. 29825
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK LIMITED
\'A]
MESSRS LAJPAT RAI DEVINDER KUMAR AND OTHERS

To,

(1) MESSRS LAJPAT RAI DEVINDER KUMAR A Partnership Firm consisting of: Sh. Lajpat
Rai S/o Sh. Sanwal Dass Sh. Dev Raj S/o Sh. Aya Ram (Partners) Having place of business
at:Shop No. 12, New Grain Market, Lalru Mandi, District SAS Nagar, Mohali, Punjab-140501.
(2) Sh. Lajpat Rai S/o Sh. Sanwal Dass R/o Opposite PNB, Lalru Mandi District SAS Nagar
Mohali, Punjab-140501.

(3) Sh. Dev Raj S/o Sh. Aya Ram R/o #2542, Part-6, Jai Maa Colony, Lalru, District SAS
Nagar Mohali, Punjab-140501 (Partner and Guarantor) - Since Deceased Through Lrs:

(1) Smt. Kanta Devi W/o Late Sh. Dev Raj R/o #2542, Part-6, Jai Maa Colony, Lalru District
SAS Nagar, Mohali, Punjab-140501.

(ii) Sh. Mohit Kumar S/o Late Sh. Dev Raj, R/o #2542, Part-6, Jai Maa Colony, Lalru District
SAS Nagar, Mohali, Punjab-140501

(i) Ms. Roop Rani alias Divyanshi Khattar \WW/O Sh. Sunil Khattar (Daughter) R/O #2542,
Part-6, Jai Maa Colony, Lalru, District SAS Nagar, Mohali-140501.

(iv) Smt. Reena Chawla W/o Sh. Deepak Chawla (Daughter) R/o 307 Street No. 3, Tripdi
Patiala, Punjab-147004.

SUMMONS
WHEREAS, OA/53/2024 was listed before Hon'ble Presiding Officer/Registrar on

12/01/2026.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application
under Section 19(4) of the Act (OA) filed against you for recovery of debts of Rs. 31,45,366.11.
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
asunder:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified by
the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or others assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
over such assets.
You are also directed to file the written statement with a copy thereof furnished to the applicant
and to appear before Registrar on 01/04/2026 at 10:30 A.M. failing which the application
shall be heard and decided in your absence.
Given under my hand and the seal of this tribunal on this date 16.02.2026.

Signature of the Officer Authorised to issue summons

PRISM MEDICO AND PHARMACY LIMITED
CIN: L24100HP2002PLC009299;

Registered Office: Suketi Road, Kala Amb, Sirmaur, Himachal Pradesh-173030

NOTICE OF EXTRAORDINARYGENERAL MEETING, E-VOTING AND BOOK CLOSURE
Notice is hereby given that an Extraordinary General Meeting (EGM) of the members of
Prism Medico and Pharmacy Limited will be held on Friday, the 20" day of March, 2026 at
01:00P.M. (IST) through Video Conferencing/Other Audio-Visual Means, to transact the
business as set out in the Notice of the EGM. The notice of theEGM has been sent through
electronic mode to those members whose e-mail ids are registered with the Company,RTA
and Depositories.The requirement of sending physical copies of Notice of EGM has been
dispensed vide MCA Circulars dated April 8, 2020, April 13, 2020, May 5, 2020, January 13,
2021, May 5, 2022 and December 28, 2022 and SEBI Circulars dated May 12, 2020 and
January 15, 2021. The Noticeof EGM is available on the website of the company at
www.prismmedico.in, websites of the Stock Exchanges at www.bseindia.comand and
website of NSDL at www.evoting.nsdl.com.

Book Closure and Dividend: The Register of Members and the Share Transfer Books of
the company will remain closed from Saturday, March14, 2026 to Friday, March20, 2026
(both days inclusive) for the purpose of EGM.

Remote e-Voting: In compliance with Section 108 of the Companies Act, 2013 read with
Rule 20 of the Companies (Management and Administration) Rules, 2014, as amended
from time to time, the Secretarial Standard on General Meetings (SS-2) issued by the
Institute of Company Secretaries of India and Regulation 44 of the SEBI (LODR)
Regulations, 2015, the company is providing facility of remote e-Voting before/during the
EGM. The company has appointed NSDL for facilitating voting through electronic means.
Thee-Voting facility would be available from Tuesday, March17, 2026(09:00 A.M.IST) to
Thursday, March19, 2026 (05:00 P.M.IST) and shall be disabled by NSDL thereafter.

The voting rights of the members shall be in proportion to their share of the paid-up equity
share capital of the company as on Friday, March13, 2026 (‘cut-off date"). The facility of
remote e-voting system shall also be made available during meeting and the members

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

[Pursuant lo Rule 30 of the Companies (Incorporation) Rules, 2014]
Belore the Regional Director,
Horthern Region-ll, Ministry of l':anurate Affairs
ard Floor, Corporate Bhawan, Piot Mo.4-B, SE[:’m{ 218, Chandigarh -160019, India
In the matter of sub-zection (4) of Section 13 of the Companies Act, 2013 and
clausa {a) of sub-ruba (5] of rule 30 of H:E Companies (Incorporation) Rules, 2014

In tha mattar of; FOUNDERANDLIGHTHING PRIVATE LIMITED having lts registersd
office a1 House No. 51, Sangam Erluiagg._ dector 487, Chandigarh-160047, India.
«... Pititionor
Wotice Is hereby glven 1o the Gengral Public that the company proposes fo maks
application to the Gentral Government, Ministry of Corporate Aflairs, Regional Director,
Maorthern Region |, Chandigarh under-section 13 of the Companies Act, 2013 seek.ing

n:unhrrnatlun of afteration of the Memorandum of Association of the Compa J'
terms of the special rasolution passed at the Extra ordinary General Meeting held on
D2/022026 1o anable the wné)ar!.r ] Lh:lﬂL;IE' s Registered office from the “Union
Territory of Chandigarh” to “State of Punjab
Any person whase -:ntems. is likely 1o I:ue affected by the proposed change of the
ragisiered office of the company may dellver elther on the MCA-21 postal {wwe,
mea.gov.in) by filing investor complaint form or causa {0 be delivered or send by
regisiered post of his/Mer objections supported by an affidavit stafing the nature of
his/her interest and grounds of opposition io Regional Director, Mlmstnr of Corporate
Aftairs, Northern Region Il at the address 3rd Floor, Corporale Bhawan, Plol No.4-B,
Sector-278, Chandigarh -160019, within Tourtesn days of the date of publication of
this notice with acopy o the applicant company al its registered office at the address
mentionad below:
Regd. Office: Housa No-51, Sangam Enclave, Sector 484, Chandigarh-160047, India
For and on behall of the Applicani
FOURDERANDLIGHTNING PRIVATE LIMITED

sd/-

NEERAJ AGARWAL
DIRECTOR

DIN: 030765942

Date: 24/02/2026

Place: CHANDIGARH
Yoo Bank Lbd. B-XX/2427928 GI-Fl Gobind Nagar

m Main Farozepur Road. Ludhisns
Rule - 8(1)] POSSESSION NOTICE

Account No;-4FHODZI0 802018
SARFALINKAGEDIO1003040003204421
Whereas 1.The Undersigned Bemg the Authonzed Officer of Yes Bank Limited Under the
Secunszation & Reconsirection OF Financial Assets And Enforcement 0F Secunty Inferasi Act,
2002 (54 OF 2002} And In Exarciza Of The Powers Confarred Under Saction 13 (12) Read With
Fule 3 of The Sacurity Interest (Enforcement) Rules 2002, |ssued A Demand MNobice Dated
08 Dec-2125 Caling GURPREET SINGH 5/0 GURCHARAN SINGH [Borrower &lor
Mortgagor] Having Address at - House # 2283 Village Agward Gujjaran Ward # 3 Jagraon
District Ludhiana 1420265URINDER WAUR WO GURPREET SINGH (Co-Borrower
|Having Address at:- House # 2283, Vill age Agward Gujjaran Ward # 3 Jagraon District
Ludhiana 142026 o Repay the Amound Mentioned in Demand Nolice daied 091212025 as
Rs.30,30,146.61/- (Rupees Thirty Lakh Thirty Thowsand one Hundred Forty Six Rupees
and Shkty One Paiga Only) as or 04,12, 2025. respaciively Togathar with Further Inlarest ard
other Charges Thereon with Efest From 23-02-26, Within 60 Cays from the date of Receipt of ihe
S Nolice
Thie Borfawar and Guarantors having faded ko regay e full Emount. notice = hereby given [0 1he
borrawer. guarantars and the publicin general thad the undersigned has taken Possassion of the
properies dezcibed herain below Inexarciseof powers conferred on lim Under Saclion 144) of
bhe said act read wilh Rule 3 of the said Rules on the 23-02-26,
The Borower and Guaranions in Parlicular and The Pubic in Gereral 15 Hereby Cautioned Mot
T Deal With The Said Progerty Srd Ay Dealings With The Sadd Proparties Wil Be Subject To
The Charge OF YES BANK Limited For Balanca Cutstanding. Amount Bz.30,30,146.61/-
{Rupees Thirty Lakh Thirty Thousand one Hundred Forty Six Rupees and Sixty One
Paiza Only)ason 04,12, 2025, respeciively And interest and Costs Thereon,
The Borrower's attendion is invited to provisions of Sub-Section (8} of Saction 13 of the Actin
respeclof brma availabds. loradeam the zacurad assals.

DESCRIPTION OF IMMOVABLE PROPERTY MORTGAGED

Description of the morigaged property Bounded as Under Morigagar
All the piace & Percal of the Properly Ok-4- [ East:-Vaceni Plol Varun| Gurprest
JAM142.5 3q Yds)  Compeised in Khasra # | Goyal, “West-Prtam Kaur, | Singh Sio
943,545 Khatia £ 16501746 as per Jamabaadi of | Morth:-Sireat,  South:-Han | Gurcharan
{tar yaar 2009-210 Siluated & Village Agward | Om Verma Smgh
Gujaran Tehsil Jagracn Distict Ludhiana”

5all- (Authorized Officer) YES BANK LMITED

Date: 26-02-26, Place: Ludhiana
Yes Bank Lid,, B-XX242719208 Gf-Ff Gobind Magar
Main Ferozepur Road. Ludhiana

Rule - 8{1)] POSSESSION NOTICE

Account Mo MICOT 101163688,
Whereas The Undersigned Being the Authorized Officer Of Yes Bank Limited Under The
Sacuribzation & Reconsfruclion Of Financial Assabs And Enforcemant OF Saounty Interast Ac)
2002 (54 OF 2002) And In Exarcisa Of The Powers Canferred Under Section 13 {12) Read With
Rile 3 Of The Sacurity Intarest {Erforcement) Rubes 2002, ssued A Demand Notice Dated
14-May-2023 Calling 1. Mr. Ajay Pal Singh Sio Sh. Kundan Lal Rio Village Kuka Suha,
Makkeopur, Tehsil Balachor District Nawanshehar, Punjab-144525(Borrowsr and
Mortgager) 2. Smt. Satia Devi Wie Sh, Kundan LalRie Village Kuka Suha, Makkoopur,
Tehsil Balachor District Nawanshehar, Punfab-144525.[Co-Borrower and Guarantor) o
Repay the Amownt Mendioned in Demand Notice dated 1314172025 as Rs 50,74,745.27/
(Rupees Fifty Lakh Seventy Four Thousand Seven Hundred Forty Five Rupee and
Seventy Seven Paisa Only} respaciively. ason 13th-Nov-25 respactively Together with Furiher
Interest and other Charges Thereon with Efect From 24-02-26, Within &0 Days from the date of
Recaipt al the Said Mofice
The Bomrower and Guarantors having failed W repay the full amaunt, notice i3 heraby given o fhe
borrower, guarantors and the public ingeneral that the indersigned has taken Possession of the
praperies described berein befow in exercise of powers confermad on him Under Section 134} of
the said act read with Rule & of the 5aid Bules ori the 24-02-26,
The Borrower and Guarantors in Padticular and The Public in General 1& Hereby Caulionad Mol
To Deal With The Said Praperty And Any Dealings With The Said Properiies Will Be Subject To
The Charge Of YES BANK Limited For Batance Ouwistanding Amount INE- 50,74,745.27)
(Rupees Fifty Lakh Seventy Four Thousand Seven Hundred Forty Five Rupes and
Seventy Seven Paisa Only) respectively, as on 13th-Now-23 respectively And Inieresi and
(:osts Thersan,
This Borrower's allention is invited [o provigions of Sub-Secton (3] of Section 13 of the Act in
respeciof time available, loredean the secured assels

DESCRIPTION OF IMMOVABLE PROPERTY MORTGAGED

Description of the mortgaged property

Propery measwing 130108 cut of 3 Kanal having Khatia Mo, 12113 ip 133,
Khasra Mo, 922min (0-17), 922min (1-10), 924900-13), Jamabandi for the vear| Singh 3o
2016-3017, Vakia Rakba Vilags Kukar Suha, Tehsil Balachor and District | Sh. Kundan
Mawanshahar and Property measuring 1960 out ol 3 Kanal a2 musch 25 0-19 Marla Lal
having Khatta Mo, 121136 o 138, Khasra Mo, 822min (017}, 520 2min {1-10),
921(0-13), damabandi for ihe year 2016-2017, Vakia Rakba Vilage Kukar Suha,
Tehsil Balachor and District Nawanshahar

[ Wortgagor
Mr, Afay Pal

5d'- [Authorized Officer) YES BANK LMITED

Date: 26-02-28, Place; Balachor
Yas Bank Lid,, B-XX24271520 GF-FF Gobind Nagar
Main Ferczepur Road. Ludhiana

Rule - 8(1)] POSSESSION NOTICE

Aecount Mo - MICODT 101563500,

Whereas 1.The Undarsigned E.r-'nq the Authonzed Cfficer of Yes Bark Lmfied Under the
Securibzation & Reconstruction O Financial Assats And Enforcement OF Secudty Interast A,
2002 (54 0F 2002} And In Exarcize Of The Powars Canfarred Under Sackan 13 [12) Read With
Rule 3of The Securty Interest (Enforcement) Rules 2002, |szued A Demand Notica Dated
31 0ct-2025 Caling 1. Gumam Singh S'o Darghan Singh Address: Post Office Fatehgarh
Fanjtoor sllewing, Ferozpur Punjab Pin Code 142043 ["Borrower & Mortgagor™) 2. Satnam
Singh Sio Darshan Singh Address ;- Address: Post Office Fatehgarh Panjtoor silewing,
Ferozpur Punjab Pin Code 142043 [“Co-borrower")3, Balwinder Singh 5o Darshan Singh
Address:- Address; Post Office Fatehgarh Panjtoor silewing, Ferozpur Punjab Pin Code
142043 {"Co-borrower™} 4, Amarjit Kaur Wio Gurnam Singh Address:- Address: Post
Office Falehgarh Panjtoor silewing, Ferozpur Punjab Pin Code 142043, ["Co-borrower”]
by Bepay tha Amount Menboned = Demand Molice dated 311002025 25 Rs 28,61, 283.47)-
(Rupees Twenty Nine lakhs Sixty One thousand Nine Hundred Eighty Three rupees &
Forty Seven paisa Only) as on 3st Oct-25 raspectivaly Togelher with Further Inleres] and
other Charges Tharesn wilh Effect Fram 23-02-26, Within 60 Days from the gate of Receipl of the
Said Notice.

The Bormgwer and Guaraniora having failed to repay the full amount, nodice 5 henaby given fo the
boerower, guaranlors and the public in gensral that the ndersignad hastakan Possassion of fha
properlies described herain below in exercise of powers conferred on him Under Saction 1304} of
the sald act read wilk Fule B of Ihe said Rules on the 23-02-26.

The: Borrower and Guarantors in Padiculsr and The Public in General |s Hereby Cautionad Mot
To Deal With The Said Properly And Any Deslings With The Said Proparties Will Be Subject To
The Charge Of YES BANE Limited For Balance Outsianding Amound Rs28,61,883.471- (Rupees
Twenty Nine lakhs Sixty One thousand Nine Hundred Eighty Three rupees & Forly Seven
paise Only) as on 3121 Oct-25 raspeclively And Intares| and Casts Thareon

The Borrower's atiendion is-invited to provisions of Sub-Section (8] of Secton 13 of the Actin
respectoftime available, toredeam the secured assels

DE-snn'phnn nfﬂua mnrtgaged pmpm‘l]l Etlundm:l as Undar Maorigagor
Al piece & Parcel of Mon- agriculleral Property | Morth:- Lambardar Gumam
maasunng 1 Kanal 1 Marda comgrised in Khawal # | South:-Wasan Singh Sia
202 Khatoni # 279 Khasra # 7 &= paer Jamabandi | Eagt- Jest Singh Darshan
for ihe vear 2018-18 siuated at vilage sikewing West- Road Singh
Tehsil Zira Distact Ferszpur Punjah

Oate: 26-02-26, Place: Ferazpur Sdi- [Autharized Officar) YES BANK LMITED

FORM A - PUBLIC ANNOUNCEMENT

[(Under Regulation & of the Insolvency and Bankrupicy Board of India

DETAILS OF SECURED ASSETS attending the meeting, who have not already cast their vote by remote e-voting shall be able|  JlETeR LIS e i R e R A R e Lt L LR s

St.| ACRETrust Name of Borrawer(s)/ Total Oulstanding Reserve Price | Earnest Money | Dale & Time | Bank Account Details for EMD to exercise their right during the meeting. A person whose name is recorded in the Register|  |Far The Attention of The Creditors of M/s Basandari Bottlers Private Limited
No. Hame Co-Borrowerds) Dues INR {inRs) |Deposit(in Rs.) | of Auction: payment of Members/Register of Beneficial Owners as on the cut-off date only shall be entitled to RELEVANT PARTICULARS
Loan Ale. No. |Mortgagor(siiGuaraniors avail the facility of remote e-voting before/ during the EGM. Members who have casted their] | 1. Mame of Corporate Deblor 'BASANDARI BOTTLERS PRIVATE LIMITED
1. | ACRE.166-Trust | M's Batra Hand Fab through Its Pariner | Ris.2,18,90,070 (Rupees | R8.96,50,000: | Rs.9.65.0000 | 28TH March | Beneficiary Mame: AGRE-166-Trus! vote by remote e-voting prior to the meeting may also attend the meeting electronically, but _E_:_Date of iﬁmmﬂrﬂﬂﬂﬂ of corparaie deblor 02nd December 1992
—1 Mr. Ashok Balra 5o Jai Aam Dass Batra, | Two Crore Eighteen Lakh | (Aupees Ninety-| (Rugees Nine | 2026 trom | Bank Name: IDBI BANK LTD, Bank shall not be entitled to vote again. 3./Authority under which corporate Registrar of Companies: Chandsgarh
TOB4ECO000SE3 | M. Ashok Balra S'o Jai Ram Dass Baira | Ninaty Thousand Sevsary | Six Lakh Fity | Lakh Saxty-Five | 02:30 PM.to | Account No.0901102000042112, A non-individual shareholder or shareholder holding securities in physical mode, who| | |4€D10T I8 incorporated | registered Under the Companies Act, 1956
And Mr. Pankaj Batra Slo Ashok Batra Only) as on 09.02.2026 | Thousand Only) | Thousand Only) | 05:30 M IFSC code: IBKLODDDSO acquires shares of the company and becomes a member of the company after the dispatch| [4:|Serearale Identity No. / Limited Liability CIN: U15511CH1992PTC012786

4
) - identification No. of corporate debtor
of the notice and holds shares as on the cut-off date, may obtain the User ID and Password 5 | T f

_ ( . . : . | Address of the repistered office and Registered office: SCF-247, 15t Floor Motor
for e-Voting by sending a request at evoting@nsdl.co.in. However, if the member is already pncipal affice (if any) of corporate debtor Market, Manimajra, Chandgarh-160101

Pescription of immovable property: Property measuning 162 sq. vds. by virtue of Sale Deed No. 351, Dated £2.04.2013 and mutation Senctioned 28466 bearing Khasra Ne.
1845210-121, 18500-8), 1660-11), 18T(5-19), 188[2-10), 1855301 18, 1902{2-00, 191{2-15), 192(2-3) Rakba 18 Kanal 15 Marlas its 34/3375 share i, & Mara, sifuated in Patfi

Ma:hi—}-:;n_-ang?;n. TE!'EFiII-"'?'. Distric! Panipal. Abadi Kaplan Magar, Panipal. The above said property is bounded a5 under: East: Road, West: House of Mr. Bargja, North: Piot registered with NSDL for remote e-Voting then he/she can use his/her existing User ID and| (& Irsahveniy commencament date in respect of comorste detvior 20 02,2006 {Copry of Qrder received on 23.02 2076)
3 :rcf; rE-1|5;1-E1r'1ri.sl num.r -Jdﬂ ing Bikes (Inda) [Rugees Three | As.1,59,00,000/ 38th March | Benefic T passwordfor casting the vote. 7| Estmeted ol ofdusurs o pschvency esclionprets 22.08.2026
i ‘1"? f"'ErE:m Gn”“;:' rllrr':r'q”? H:g.&.‘lﬁl.:aﬁ ,sgs.lr_- 'kiﬁﬁ‘l grﬁe “.L'I‘:: O Rs.15,90,000+- s r.ra"‘ E;”i'ﬂ:w N?DWE?I ﬁfmﬁfi_%ﬁ-ﬂmﬂ' Individual shareholders holding securities in electronic mode and who acquires shares of| |&| Name and regstision number of e rechercy  Mame- Ms. Bhavna Bansal
) and éi:HTﬂan A.r u: Gt,;.!:.:.' a,.r"j IMT ,F,QE;Z,,;' f‘inﬂ :und,:i Ji'n;fy ,:l,,:,:]; ﬁ. ”i:i[, I'Htfkﬁ::;:zen 0240 Prﬂn .ﬂ?:l::m_-rrrr:.i I:IEI|:|‘1|:':'|:||:||:IDJ151$ 2 the company, becomes a member of the company after dispatch of the notice and holds professional acing as Intenm Resohubion Professiond| Regsiaton Member BEUPAD1POZT 1622 2R N4
s U X i == Ay \ i i ! | - | ! 2 ! ) " } ) ) R (T R ...-..l.__ .‘.I --.- .._....._...I. __. = -|‘!"' .r"_' -:--'1,_'
BO1LA40202430001 | yior o Govel 510 A Goyal Theee Only) 09-02-2026 Lakh D) | Thousand Ony)| 03:30 PM. FSC cade: [BKLDONGA0T shares as of the cut-off date, may follow the login process mentioned in the Notice of EGM. EI.:g?gg::is:;ﬂ;;ﬁtgisﬁ| eﬁ ;’&[:‘m f-ﬁ:’fga’;% f?é‘;cf‘:;ff;[“tﬂ E:HEEE;:: mﬂi é"!:;:; Elr:

Members can also login by using the existing login credentials of the demat account held
with NSDL or CDSL for e-voting facility.

Shareholders whose e-mail ids are not registered can get the same registered with the
company byproviding folio number, scanned copy of the share certificate, PAN and
Aadhaar by sending email to investorgrievancewmcl@gmail.com.

A person who is not a member as on the cut-off date should treat the Notice of EGM for

AFA Valid upto 31/1272026
10, Address and e-mail to be used for comespandence| E-523, LGF, Vasant Vihar, Delhi 110057
| with e Inferim Resciubion Professional  |Email ; cirp.brb@amall.com
11.Last date for submission of claims 09.03.2026
12! Classes of creddors, d any, under clause (b) [Not Applicable
ol sub-section (BA) of seclion 21, ascerained
| by the intiarim resclulion pmf&wmal

Description of immaovable property: AN thaf piece and pancel of the propery consisting of plot and house Mo, 131-C, properly measuning 200 s, yds., comprisad in Khasra
Mo, 280, Khatla Mo 292/448 a5 per Jamaband for fhe Year 1887-1906 (Khatta No, 4450482 ag per Jamabandi bor the Year 2012-2013), sdualed al Village Threekey, Abaddi
known as Rajguru Nagar, Teh. & Oestt, Ludhiana, Boundaries a5 par Sale Dead Wasika No. 17375 DL4/372002. Easl: Plat Mo, 132-C, West: Piot No: 130-C, North: Road 30°
Wide And South: Plol No.134-C

The above Loan Accountis) along with all Aight(s), titke(s), interast(s), undarlying security{es), pledpes) and' or quarantes(s), mcluding the Immovable Propestias, mantioned harsnabove
had been gssigned to Assats Gare & Reconstrection Enterpniss Lid,, acing a3 a Trustes of varous Trust mentioned claarly = column provided above.

IMPORTANT INFORMATION REGARDING AUCTION PROCESS information purposes only. _ _ N 13]Narnes of Insolvency Professionals. identified Not Applicable
1. |EMD Payrment through Demand Drat'RTGS/MEFT shall ba mada in favor of the Bank Accounts mentioned in respactive column(s) r. Mast Ram Ch,eChI’ proprietor of M/,S' M.R. Chechi& A§800|ates, PrgctICIng Company :E ag Ef;:’g"ﬁf}ﬂ nﬁ?ﬁ?ﬁg?ﬁggj
T = . . Secretary, Chandigarh has been appointed as the Scrutinizer to scrutinize the remote e- LB : : L T —— —
2. |Lasl date of submission of EMD One working day prior to date of auction and on or before 06:00 P, . . . . ‘H.{:—]J Relevam Forms and () Wab bnk:-hitpsziibti pownhomeldownloans
T - r—_— e Voting process before / during the EGM in a fair and transparent manner. {t} Ditaks of authorized represseialives ane avallsblo at (B) NA
i tbod D Lt flw' EM_S C‘}Tﬁrarﬂ Twa':ar. Leniml PRt T onetinsy In case of any queries for remote e-Voting (before / during the EGM), you may refer FAQs I'-}-:.:p:E i5 hesaby g...-Er ||'.3- the National Carmpany Law Tribungt, Chandigarh Banch, has ordered
Mr. Vivek Kenaujia, Ph. +81-89110-44214 Mr. Rohan Sawant. Ph. +81-88331-43013 ; _ Private lelted on 2 02, 21]25 ['l:np of Order received on 23.02.2026).
5. |Contact Detalls : 2 ' : oo www.evoting.nsdl.com or contact NSDL on the toll-free number: 1800 1020 990/| |51 -Zie o Mis Basandan Bottlers Privade Li gt i claims with
Email; vwvex kanaujia @ acrendia.in E-mail: rohan sawarnt & acraindia. in; I : ¢ creditors of Ws Basan rs Frivaie LImied, ars NEFELY CaRed Upon 0 Suamil INEir Gaims wi
1800224 430 or send arequestat: evoting@nsdl.co.in. arcsal on ce bedane 09,03.2026 Lo the Resaltcn Professional at the address menScned aganst enlry Mo, 10
6. [Date & tme of Inspection of the Proparty | As per prior appainimant For Prism Medico & Pharmacy Limited| |Tha financial cgﬁdimr-:?:l mﬁ] sﬁb@ni: 1he:i{_l claims with proof by electronic g.:eang also. Al
: ; ol B laara viel th i : o o s R y . Sameer Gupta| |other crediors submit the claimz with proof in person, by post or by electronic means.
7. |For detailed terms and condition of the sale, pleass visi! the website www.acreindia.in or Mipssiwwa bankaauctions corm Date: .25.02.2026 Compan Secretg ol s Eﬁ?alsa or i sesding Bropfs ot shal st renaies
Sl Place: Kala-Amb y Y Sd/- Bhavna Bansal (Interim Resolution Professional
Date: 24.02 2006 Authorized Officer, For Basandari Bottlers Private Limi

IBBI Registration Number: IBBIIPA-001/1P-02716/2022-2023/14150
Place: New Delhi  Date: 26.02.2026 . . .
Chandigarh

Place: LUDHIANAPANIPAT (PURLIAE & HARYANA) Assats Care & Reconstruction Enterprise Lid.

1cialexpress.com

T e ] e -
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e 30 ol the Companies
ration) Rubes, 2014]

Before the Central Goverpmeant
Through the office of the Reglona! Director,
Korthesn Regicn
miinistry of Corporate Affairs, New Dalhi
In the matter of Sectan 1304} of the
Companies Act, 2013 and Rule 30|&{a) of
the Compandes {incorporation) Rules, 2014
Aand im the matter of
Metnkt Network Private Limived
(CIN: UTa999DEIDIAPTCETINN
having its Reglstered Offtce 301, 3rd Floor,
AG Trade Tower, Metall Subhash Place,
Mew Delhi, India, 110034

....... Petitioner

Motice i hersby glvan o the General Publie
that the Company progoses bo make an
application ta the Central Government
thrasgh the office of the Reglonal Diractar,
Morthern RBegion, Ministry of Corporate
Altairs, New Delhl under secton 13 of the
Compames Act. 2013 seeking confirmation of
alteration of the Mamarandum of
fssociation of the Company In terms of tha
Special Resoluvon passed at the Extra
Ordinary General Meeting held en 11th
February, 20236, 1o enable the Company to
change its rogisterad office from the YNET of
Delhd" 1o the “State of Haryana".

Ay person whose interest |s lkely (o be
affected by the proposed change of
registered affice of the Company miy
deliver either on the MCA-Z1 portal
(www.mea.gov.in) by Hling Ilnvestar
Complaint Form or cause fo be deliverad or
sendd by registered past af his/her objections
El.ll:ll:ll:ll"..Ed by an affedavit, s'.al:lng tha fature
of hisfher interest and grounds of opposition
o the Regional Direclor, Mortherd Region,
hdinistry of Corporate Affairs, B-2 Wing. 2nd
Fioor, M1, Rean Dayal Antodaya Bhawan, CGO
Comples, Lodhl Road, WNew Delhi-110003,
within 14 daysfrom the date of publication of
this notice, with & copy to the Applicant
Company at its Regstered CHfice address
mientioned above.
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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